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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BELCH

AT HYDERABAD

|
ORIGINAL APPLICATION No.436/96 dt. April 10,{96

I

Betueen

T. Omnamashivaya : Applicant

- and

1. §ri Divnl. Coml. Manager (BG)
Sanchalan Bhavan, SC Rly.
Secunderabad

2., Divnl, Rly., Manager

Broad Guaze, SC Rly.
Sanchalan Bhavan
Secunderabad

3. B.K. Singh
Chief Ticket Inspector(BG), SC Rly.

Hyderabad
(thru Station Supdt. SC Rly. Hyderabad)

+. Respondents

Counsel for the applicant : J.M. Naidu,iAduocate

Counsel for the respondents (Bfficial) ; V. Rajespara Rao
: SC for Rellways

CORAM:

HON, MR, JUSTICE M,G. CHAUDHARI, VICE CHAIRMAN

HON. MR. H. RAJENDRAZPRASAD, MEMBER (ADMN.)




0A.436/96 dt.10-4-96

o~

Judgement

( Oral Order per Hon, Mr. Justice M.G, Chaudhari, V|{C. )

Heard Sri J1,M, Naidu, learned counsel for the
applicant and Sri V., Rajesuvara Rap, learned counsel| for
the respondents.
2. The applicant is Chief Ticket Inspector. He|was
working at Hyderabad., The rESpondént Mo.3, 3ri B.K[. Singh
was also working @s CTI at Hyderabad, The applicanf is
senior to the said B,K. 5ingh. However, by order dpted
6-4-1995, B,K, Singh was posted as CTI in Secunderapad
Division, However, it appears that even so he was porking
as CTI incharge at Hyderabad station. The applicanft was
aggrieved by that position as he was required to uofk under
his junior and therefore filed the instant DA on 2-4-1996
praying thét he should be posted as Incharge CTI at
Hyderabad station in place of B.K, Singh,
3 The matter has some earlier history and by drder
dated 12-7-1995 in 0A,583/95, the réSpDﬁjEﬂtS were |[directed
to dispose of the representation of the applicant, | The
respondents have disposed of the same by order dated 12-1-96.
In the reasons stated in the order on the representatibn
two things have been prominently stated, Firstly, [that
B.K. 3ingh,. although he was instructed towork at Hyderabad
has not been postsd as Incharge at Hyderabad statian and;
secordly, since the applicant himself was not attending to
duty being at sick, administrative requirement needged

some one to be placed Incharge CTI at Hyderabad ang
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accordingly B.K, Singh was instructed to perform jthese

duties, -
A, —

4, It has becameﬂnecessary $£0 go into the détails

to find out whether seniority of the applicant cdgn be

said to have been adversely affected or he has bgen

unjustly bypassed from heing put Inchafge of Hydgrabad

station in view of the latest order dated 3-4—1996'being

No.C/C/568/2/91 Vol.lIl issued by the DRM(Commerdial),

South Central Railway, which is produced for our |perusal

by Mr, V. Rajeswara Rao, learned counsel appearing for

the respondents, We have made the said order avd

ilable

to the learned counsel for the applicant to apprise him

with the same, That order directs that'with imme

diate

effect §ri D, Rama Rao, CTI/SC will take ower charge as

CTI, Hyderabad, and Sri B.K, Singh, CTI, will coqtiaue

towrk as incharge on Open Sguad and conduct chegks as

per instructions of the office from time to time.

Sri 0, Rama Rao, admittedly is senior to the appﬂicant,

ak
in place of Sri B.K. Singh, the grievance ggggade

Since now he has been placed incharge as CTI, Hyderabad,

by the

applicant in the instant application no longer syrvives,

5. The learned counsel for the applicant vehemently

argued that the respondents have moved in thé matfter

only after they had driven the applicant to the Tfribunal

and this amounts to harassment of the applicant,

against that Sri Rajeswara Rao submits that sincd

it —

- Rema—Rao was not ayailable beingcg¥ sick list, the

As
Sed

respondents were helpless.in this situation, we do not

think it necessary to enter inte that controversy.
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6. We meke it clear that the guestion of intler se
i seniority or any rate{ﬁEEt{EQniority as such nat |being
the gquestion directly involved in the instant 0R] we
do not express any opinion on that aspect,
7. It appears that the applicant is not satpisfied
with the arrangem nt under the order dated 3-4~-1896,
However, it will be open to the applicant te adDLt such
legal course in that respect that?ff}be permissiple in

accordance with law,
8, For the foregoing reasons, the 0A is dismissed,
9. A copy of the order dated 3-4-199G6 proddced by
S%i Ra jeswara Rao, is teken on record and shall |be retained
as part of the recgrd,

(H. Rajendrla_frasad) (M.G. Chaudherf)
Member (Admn.) Vice Chairmap
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/t \ | Dated : April 10, 96 ]
‘ Dictated in Open Court ﬁ 1—
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sr.Divisional Commercial Manager(BG)
Sanchalan Bhavan, sC Rly, Secunderabad.

The Divisional Raillway Manager,
Broad Guage, SC Rly, Sanchalan Bhavan,

secunderabad.

' Mr,.B.K.Singh, Chief Ticket Inspector{BG)

SC Rly, Hyderabad.
(Through Station Superintendent,
SC Rly, Hyderabad).

One copy to Mr.J.M.Baidu, Advocate, CAT.Hyd.
One copy to Mr.V.Rajeswar Rao, &C for Rlys, CAT.Hyd.

~

One copy to Library, CAT.Hyd.
One spare copY. -

pvm.
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TYPED BY CHECKEL BY

COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDBRABAD

THE HON'BLE MR.JUSTICE M,G.CHAUDHART '
VICE-CHATRMAN

S AND
THE HON'BLE MR.H,RAJENDRA PRASAD sM{a)’

1
L

' Datea: [0 -~ U ~1906

ORBER/JUDGMENT

M.A/R.A./C.A.NO.

S in
0.A.No, LJ\.% b h{a .
T.A.No, (Wep. ‘ )

Admitted and Interim

Directimns'
issued. .

Allowed,
Dispose

' )
of with direetions
Dismissed,

cﬁm withdrawn,
Dismissed for Defaylt

Ordered/Rre ected'. _

No erder as to costs,
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